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MESSAGES  FROM  THE   I. OK 
SABHA 

(I) The Direct Tax Laws   (Amend 
ment)  Bill, 1987. 

(II) The Commission of Sati   (Pre 
vention)   Bill, 1987. 

(III) The Chandigarh (Delegation of  

Powers)   Bill, 1987. 

SECRETARYJGENERAL: Sir, I have t. 3  

report to the  House the fallowing  messages   

received  from Lok Sabha, signed  by   the  

Seer General of the Lok Sabha. 

I 

"In  accordance  with   the sions of rule 

96 of the Rules of Pr cedure and Conduct  

of Busines Lok   Sabha, I   am   directed   to   

enclose the Direct Tax Laws  (Amendment)  

Bill, 1987, as passed by Lok Sabha at its 

sitting held 0'i the December  1987. 

2. The Speaker has certified this Bill is a 
Money Bill within meaning of article 110 
of the Constitution  of   India. "  

II 

"In  accordance    with  the    provisions  
of  rule   96  of  die     Rule Procedure and 
Conduc', of Busi in     Lok  Sabha, I  am    

directed  t > enclose   th     Commission   of      
Sf. ti (Prevention)   Bill, 1987    as    pa by 
Lok Sabha at its sitting ho' the 15th 
December 1987. " 

Ill 

"In   accordance  with  the   provi: of   rule  

96     of  the   Rules   of     Procedure   and      

Conduct   of      Busini 
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("Secretary General] 

Lok Sabha, I am directed to enclose the 

Chandigarh (Delegation of Powers) Bill, 

1987 as passed by Lok Sabha at its sitting 

held on the 15th  December   1987. " 

Sir, I lay a copy of each* of the Bills on   the   

Table. 

THE REGIONAL     RURAL     BANKS 

(AMENDMENT   BILL, 1987—conto. 

SHRI      RAMESHWAR      THAKUR 

Bihar): Mr. Vice-Chairman, Sir, I rise to  support 

the Regional Rural  Banks (Amendment)   Bill, 

1; 987. We       are aware that the Regional Rural 

Banks were formed by an Act of Parliament in  

1986, keeping in view the requirements of the 

20-Point Programme and with  the clear 

objective of providing credit   and   other     

facilities, particularly  to  the  small  and 

marginal  farmers, agricultural   labourers, 

artisans and small entrepreneurs, so  as to de-

velop     agriculture, trade, commerce and   

industry   and  other     productive activities in 

rural areas. These     are the  basic  aims  with    

which    the  regional Rural Banks  have been 

established. If we  see the    record, they have  

done    comme'ndabIe    work     in rural areas. In 

spite of the new ex" perience, in spite of the fact 

that the infrastructure   for such  banks     have 

been rather inadequate, and that they have lesser 

number of people to work for with lesser    

remuneration, they have done  commendable 

work. It is relevant  to see  a    few    figures. In 

1980, we had 102 regional rural banks with   144      

districts   covered. The number of branches was 

279. We had deposits of Rs. 200      crores in 

thirty-seven  lakh      accounts     and  the   out-

standing was    twenty-one lakh      accounts with 

Rs. 243 crores. The overdue was four lakhs with 

Rs. 41 crores. If we see  their performance    up    

to 1986  from  1980, in   1986  we  had   196 

branches with districts covered at 351 out  of the 

416  districts   in  the country. The number  of    

branches  rose 

from 3279 to 12838. Deposits rose from Rs. 

196 lakhs to Rs. 715 crores and the 

outstanding was eighty-one iakh accounts 

with Rs. 1785 crores. We see from the 

figures that there has been very great 

development in the very remote rural areas 

through these banks. They] have been closer 

to the farmer and they have done some 

commendable work in rural areas. Their 

performance in certain respects has been 

much better than even the branches of 

nationalised banks in rural areas. 

Now, so far as this Amendment Bill 

is concerned, there are a few impor 

tant aspects. I would like to com 

ment upon them and give some sug 

gestions. The first is in regard to 

clause 2(ca). It gives the definition of 

'National Bank". Now NABARD is a 

part of it. The original section 3 is 

amended.   

Then, I come     to clause 3     which amends 

section 3 of  the Act. This is with regard to the 

duty of the Sponsor Bank. I      think      that     

after     the insertion       of       this       clause, 

the responsibility     of the Sponsor    Bank. 

has     been  enhanced. Now. Sir, they have 

three distinct     functions to perform. One  is 

to  contribute  to the s'hare  capital of such 

Regional Rural Banks, the other is with     

regard to training personel and the third is to 

provide      managerial  and     financial "T 

assistance during the  first five years of  its     

functioning. In  the     original Act. it was only 

for fiive    years and now the Central 

Government is being empowered  by this Act  

to     increase this to a further period of five 

years at  a  time. It may be     extended for 

another five years also, and there is no limit, 

but  everytime  it will      be only for five 

years. This is a      great improvement because, 

in some of the rural' areas, it is not possible to 

make them  viable  within  a period  of  five 

years and it requires more time. We    jj are all 

aware that some of the branches of the 

nationalised banks      which have come up the 

rural areas have not become  viable  even—

after  ten  years. Threfore, thi^ is a      very      

welcome 


